GOVERNMENT OF MANIPUR
SECRETARI AT: FOOD & CIVIL SUPPLIES DEPARTMENT,.

- —

NOTIFLICATION.

. mie

Imphal,tve 2Fth February, 1996, L
R

'0.21/ /B3-FCS : In exercise of the powers ronferred by
sub-section (2) of Section 30 of the Consumer Pratection
sct, 1996 \NO.BS of 1986), the State Sovernment hereby
makes the FolloQIng Rules to amgnd the Manigur Consumer

Protection Rules, 1989, namely :-

THE MANIPUR COMSUMER PROTECTION(AMENDMENT) RULES, 1994

Short title an¢ commencement :- (1) These Rules may

'e called the Manipur Consumer Protection(Amendmsent) Rules,
1996,

(2) They shall be deemed to have come into forces with
~ffect from the 18th day of June, 1993.

2. smendment of rule & :- For sub-rule (4) of Rule 6 of
“7e Maniour Consumer Protection Rules, 1989, the follouing

:nell be substituted, namely s-

1(4) The President and the Members of the State
Commission, Manipur shall hold office for a
term of five years ur upto the age of 67 yaers
whichever is earlier and shall not be elicible
for re-appointment,’

By orders etc

( Henry K,Heni )
Secretary(FCS), Govt., of Maninur,

LB I

Fiomo No.21/-/88-FCS : Imphal, the 27 th Feb., 1995,
Coay to -

1« Secy. to Chief Minister, Maninur,

2. P,S, tO Deput)’ Chief‘ minister,mmi'D'Jr-

3, P.S, to Chief Secretary,fiovt.of Manisur,

4, All Commissioners, Govt. of Manisur,

5, All Secretaries,Govt, of Manisur,

6 The Director(FCS), Manipur,

Contd..2/-



GOVERWMENT OF MANIPUR
SECRE TARIAT: FOOD & cIviL SJPPLIES DEPARTMENT

e—— T o - T iaemercm . eime o o W D

Imphal, the 25th Mazrch, 1776,

tb.21/4/98rFCS(Pt.I) : Iﬁ'eiéfgise of the powers cén-

ferred Dby cub-section (2) of section 30 of the Consumer

Protection ACt, 1186 Qdo.éB of 1986), the Sstate Govern-

ment hereby makes the following Rules to amend the

Manipur Consumer protection Rules, 1789, namely -

THE MANIPUR SUNSUMER PROTECT ION (SECOND AMENDME T )
RULES, 1776.

1, Short title and commencement = (1) These rules may

se called the Manipur Consumer Protectlen !Second

s

amendme it ) Rules, 1276. S
(2) Thég shall come into force with immeciate effect.

5. Amendment of rule 6 :- For cybeztile (1) of rule 6 of
the Manipur Consumer pProtection Rules, 1387, . the follewing
shall be substituted, namely &=

w(1) (a) The president of the State Commission 1f
appointed on whole~time basis shall rgégivéiéh

hornorarium of Rs.5000/- per month, and 1if appoin-
ted cn part-time pbasis he shall receive an honora=

tium of Rs.1000/~- per day for the sitting.

(b) Other Members of the State CommiSSLOfohall
pe appointed on whole~time basis ané they shall re=

ceive an honorarium of R5.3000/~ per month.*
{.—v——" A e e

By orders etc =

- ( Henry K. Heni )
BY. SecretaryfS), Govt. of ManipurT.

Copy toé~= s
1. Secretary to Chief Minister, jlanipur.
5. P.S. to Deputy Chief Minister, Manipure. !

3, Secy. to the Govt . of lrdia, Ministry of
Civil Supplies, Consumer Affalrs and
Qublic Listribution, Krishi Bhavan,

:'Orltd. -2/"




GOVERNMENT OF MANIPUR
SECRETARIAT:FCOD & CIVIL SUPPLIES DEPARTIMENT,

NOoTI1IFILCATIOD N

Imphal ,the 7th Wovember, 1996

No.21/4/83-FCS5(Pt,) : In exercise of the pouers con ferred
by sub-section (2) of Section 30 of the Consumer Protection
Act, 1989 (lo.68 of 1986), the State Government hereby

mak es the following Rules to amend the Manipur Consumer
Protection Rules, 1989, namely :-

THE MANIPUR CONSUMER PROTECTION(THIRD AMENDMEWT )RULES , 1996,

1. Short title and commencement:-~ 1) These rules may be

called the Manipur Consumer Protection {Third Amendment)
~Rules, 1996,

\2) They shall come into force with effect from 19th
Julys T396.

2. amendment of rule 3:=~ For sub-rule (1) of Rule 3 of the
Vian ipur Consumer Protection Rules, 1989, the following
shall be substituted, namely ¢~

i{(1){a) The President of District Fora if appointed

on whole-time BbasSi¥ shatl—seecetve a1 honorarium of

s, 4000/ = per month, axd if =ppointed on D art-time basis
he shall feceive an honorarium of %,20)/- per day for the

sitting. ' e

(b) Other Members of the District Fors if appointed on
uhole-time basis shall receive an-honorarium of s, 2500/
ser month, and if appointed on part-time basis he/she
shall receive an honorarium of %, 150/ = per day for the
sitting. -

By prders etc.

- S
\ Ameising Luikham)
Commissioner{(FCS),Govt,of Maniour,

Copy to &=
1. The Secy. to Chief Minister, Manipur,

The P.S5. to Chief Secretary,Govt.of Manipurl.

3, The Secy. to the Govt, of Indis, Ministry of
Civil Supplies, Consumer Affairs & Public
Distribution, Krishi Bhavan, New Delhi,

4, P.5, to Hon'ble Justice JK Khanna, Gauhati High

L:OU I‘t; B auhati.

< all Commissioner/Secrestaries,Govt.of flanipur,

6, The Director{fFCS), Manipur.

7. All Dy, Commissioner.

8, President/Members of State Commission, Manipur,

9. All Presidents/fiembers of District Fora, Manipur,

., The Director, Stationery & Printings,Manipur for

sublic=tion in the extra-ordinary Gazette.

11. Guard File.



" GOVERNMENT OF MANIPUR
SECRETARIAT;FCS.DEPARTMENT

NOTIFICATION
fmphal, the 22 Dec.,2006.

No.21/4/88-FCS(Pt.D): In exercise of the powers conferred by sub-section (2) of section
30 of the Consumer Protection Act,1986(Noc.68 of 1986), the State Government hereby
makes the following existing Rules to amend the Manipur Consumer Protection Rules
1989,namely :-

THE MANIPUR CONSUMER PROTECTION ( THIRD AMENDMENT)
RULES,2006.
1. Short title and commencement :-

(1) These rules may be called the Manipur Consumer Protection (Third
Amendment) Rules ,2006.

(2) This shall come into force with effect from Januwary.,2006.
2 Amendment of rule 6 :- For sub- rule (1) of rule 6 of the Manipur Consumer
Protection Rules ,1989, the following shall be substituted, namely:-

“(1)Xa) The President of the State Comnmission if appointed on whole-time basis
shall receive an honorarium @Rs last Pay drawn minus pension. per month, and if
appointed on part-time basis shall receive an honorarium of Rs.7000/- per month
andRs.300/- per sitting. ’

(L) Other Members of the State Commission shzll be appointed on whole-time
basis and shall receive an honorarium of Rs.6000/- per month”.

3. This issues with the Concurrence of the Finance Department vide their
U.0.No. 1/2006-2007/FD(15-NP/37) dated 20/ 12/2006.

By ord;}s ete.

~

J 1> 0%
(N.Fratap S1 ;}V) \
Under Secretary(FCS),Govt. of Manipur .

Copy to:- "
&y
T\ 1.The Secretary to Chief Minister,Manipur. .

i
N 2 The E.S.to Chief Secretary,Govt. of Manipur.
L\ 3.The Secy. Govt. of India,Ministry of Civil Supplies,Cosumer Affairs
:L ‘ 2\ o - Distritation Krishi Bhawan New Delhi.
‘LC\ \ 4. All Commissioue: ‘Serrétaries,Govt. of Mantpur.

. 5.The Director(FCS),Manipu.
6. Deputy Cominissioner Concenzsl. A fanigur.
7 President/Members of the State Commission Marssar.
8. The Director,Printings & Stationary Manipur for publicatiunin the  eX1ra —
ordnary Gazetted. \‘.\.\
9.Guard file. %



W \ob
: \*%  .5The Director(FCS)Mam®H

GOV ERNMENT OF MANIPUR
SECRETARIAT FCS DEPARTMENT

ub-gection (D of Seciion
ernraent hereby

s conferred by &
tion

of 1086, e Siate Gov
Mantpur Consumer Protec

No.21.’4z"38-FCS(PtZ_) . Tn exercise of the power
30 of the Consumet Protecuon 241, 19%9 (N0 68
makes the tollowing existing Rules 10 amend the
Rules, 1989, namety.-

THE MANIPUR CONSUMER FRCT. EC.TION(EOURTH LNV ENDMETD iT) RULES,
1. and commencernent.-

(1) These ules sy 1o calied the Manipur Consuile
(Fourth Amendment ) Rules,2006.
(2) This sheil come nto force with effect from 107 July., 2006.

1. Short iitles
r Troecnon

For sub-iule (1) of Rule 3 of the Vipnipur Consuinel

p A Ampendinent of rule 3:-
Protecticn Rules, 1985, the following ghall be subsututed, namely -
poie —hme bass shaii receive

“(1)a) The ¥ sesiaeni ol Lisut Pota it apbulnied Vit W
an honorariui of R BO0N/- per rpooth , and if appoiated oo the part-le basis shail
< Ao for the sithing.

ve an honorar of 0g, 300/ per Gy

recet
on whole-time basis shalt

bers vl W4 Distoet for 8 if appoILiEd
h and i appoitied 00 part-time pasts be

£ P, 5S000/- per Tent

) Otlaer Mem
Rs.200/- per day iox

receivs an honoranum &
shall receive an honorartun of

fhe sitng.

Thiv issues Wikt ‘he Coneurienes of ihe Finanee jrepariment vide theil
170No L"’_’(,\(f}-20(‘;711"[)\_1S—NI-’!ET) daied 20/12/2000

Under Secretarvirs 03).Govt. of NMawpur.
Copy 1o~ ; M&/
1.The Secy 10 Chief Minister,Mampul.
2 The P.5.10 Chief Secretary SOVE of Mapipur.
v':o 1 The Secy. io the Govt of Trchie, Mimsiey of Civil .‘iu;:p"ics‘(lousmnex Affuirs ¢
R pable DistibutioaX st ThawanNew D A
~ 4. AR Commiss\onersf&':cretanes,Cvcr\rt. of Manipul.

& Dy Cornmmissionst convetned.
7 Presidents / tiembers of Disirtet F cra NEWPOL.
~ 2. The Directol, prnting & Stalionary Mapur for publication in the exua -

ordinary Gazetied.
g Guard file.
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GOVERNMENT OF MANIPUR
SECRETARIAT : CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION
DEPARTMENT

NOTIFICATION
Imphal, the 7th August, 2015

No. 30/7/2001-FCS(Pt): In exercise of the powers conferred by sub-section (2) of Section 30
of the Consumer Protection Act, 1986 (No. 68 of 1986), the State Government hereby makes the
following Rules to amend the Manipur Consumer Protection Rules, 1989, namely

THE MANIPUR CONSUMER PROTECTION (FIFTH AMENDMENT) RULES, 2015

l. Short title and commencement :—

(1) These rules may be called the Manipur Consumer Protection (Fifth Amendment)
Rules, 2015.

(2) This shall come into force with effect from 2nd day of June, 2015.

2 Amendment of Rule 6 —For sub-rule (1) of Rule 6 of the Manipur Consumer Protection
Rules, 1989, the following shall be substituted, namely :—

‘(I)(a) The President of the State Commission if appointed on whole time basis shall receive
salary equivalent to salary of a sitting High Court Judge minus pension plus 80 litres of
POL per month and if appointed on part time basis shall receive an honorarium of
Rs. 10,000/- per month and Rs. 500/- per sitting.

(b) Other members of the State Commission if appointed on whole time basis shall receive
salary equivalent to last pay drawn minus pensionin case of retired Government employee,
plus 50 litres of POL per month otherwise Rs. 18,000/~ per month plus 50 litres of POL per
month in case the incumbent is not a former Government employee and if appointed on part
time basis shall receive Rs. 300/- per sitting.

By orders etc.,

M. YAISKUL MEITEI,
Special Secretary (CAF&PD), Government of Manipur.

Printed at the Directorate of Printing & Stationery, Government of Manipur/300-C/12-08-2015.



